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Indian Agencies; but the Government is not
helpingournationalagencies. Onthe other hand
they are being faced with unfair competition.

Thebosses of Reutersand AP are making
regular visits to India to make their proposals
final. Inthis situation, in 1956, it was decidedthat
our PTIshouldbe utilised as much as possible
for our extemnal publicity work alongwith collect-
inginformation and news. But nowthe Reuters
will notdo that work on behalf of our nation. In
1956, the same Cabinet Memo, it was said,
“Directdistribution by a foreign news agency of
its own version of happenings abroad would
soonresultin a pronouncedbias in one direction
or the other, in all Indian Newspapers thus
served.” So,this old policyis thus givenagoby.
So, ldemandthat UNI and PTI should get full
Govemment help andtheir nationalistic charac-
tershouldbe maintained and thatthey should not
be merged with Reuters and foreign agencies
should work through our national agencies. In
thatway, we shouldnotsumenderbeforethe IMF

andthe World Bank dictate by liberalising our

nationalistic news agencies.

12.08hrs.
ANNOUNCEMENTBY THE SPEAKER

MR. SPEAKER :Iseekyour indulgence
tomake anannouncement. Today, | think, we are
goingtopassthe Finance Bill. Thevotingshall
take place anytime after 6.30 p.m.

SHRI LAL K ADVANI (Gandhi Nagar)
:whateverthe consequences follow, if the time
forthe replayis fixed —evenif is 6.30if would
bebetter.

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHR! VIDYACHARAN
SHUKLA) : Whatever time you indicate.

MR. SPEAKER: Ithink letthe reply be at
530p.m.
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(Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur) : Mr. Speaker, Sir, |lamonapoint
of order. Sir, | would like to know whether the
Finance Billhas been referredto the standing
Finance Committee or not.

MR.SPEAKER: No, it willnotbe referred
to the Standing Committee.

SHRI GEORGE FERNANDES : Mr.
Speaker, Sir, when we had discussion on it

MR. SPEAKER :No, there is exceptionto
Finance Billand Appropriation Bill .

(Interruptions)

SHRIGEORGE FERNANDES: Sir, listen
tome. Yesterday some suggestions were given
bythe Finance Minister.

MR.SPEAKER: About what ?

SHRI GEORGE FERNANDES : Many
newthings have come upregardingincome Tax,
excise-duty. Grantswere referredtothe Stand-
ing Finance Committee where they were dis-
cussedand reports were preparedwithin short
period. Then new suggestions came fromthe
hon. Finance Minister. We also had a discus-
sion on it butthe discussion onthe subject is not
complete and we could not getthe views of the
Joint Committee. The Finance Minister has
infroducedthe Bill. soyou allow evenoneday’s
timetothe Committeeto have deliberationonit.
(Interruptions)

Sofaras | remember, itwas discussed and
it was decided that the Appropriation and Fi-
nance Bills may notbe referred tothe Standing
Committee because there is discussiononthe
Budget and then the implementation of the
Govemment's proposals come beforethe House
in the form of Finance Bill. Even then | will
discuss this matter with you and the Finance
Minister. (interruptions)
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SHRI GEORGE FERNANDES : Do not
compare Finance Bill with Appropnation Bill. |
remember that when we raisedthisissue you
alsotavouredit. (Interruptions)

MR. SPEAKER : Discussion was noton

these Bills. | had given my opinionon the other '

Bills. Which are of technical nature and they
have toregardto the Standing Committee. The
Bills which require changes of comma, fullstop
anddashwillnotbe referredtothe committee but
the Boils oftechnical nature willbe referredtothe
committee. The Appropnation Billand Finance
Bill have to be exempted, but even then | will
discuss this matter with you. (Interruptions)

(English)

SHRIVIDYACHARAN SHUKLA : What
time is the reply, Sir?

MR.SPEAKER: The reply should start at
17.30.

SEVERAL HON. MEMBERS : At 1830
hrs.

MR. SPEAKER : O. K. the reply should
startat 18.30 hrs.

{Translation)

SHRI TEJ NARAYAN SINGH : Mr.

Speaker. |havenctbeengivenchancetospeak....
({Interruphons)

MR.SPEAKER: Youshouldnot standupto
tellthatyou have given a notice. | have said that
you will also be given time. So you please sit
down. (Interruptions)

SHRI RAM VILAS PASWAN (Rosera) :
Mr. Speaker, Sir. lakhs of daily wage workers.
constructionlabourers and casual labourers
areworkingin Delhibut itis a matter of regret that
the interest of these workers are not being
protected. Yesterday only, sixfactory workers
were electrocuted in afactory situated at Ram
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Road in Shadipur area of West Delhi and now
theirtamily members are running from pillarto
postfor assistance. (Interruptions) The names
ofthose workerswillnotbe thereinthefactory’s
recordand neither the factory ownedwillbe fixed
on Electricity department. Whois responsible
forthisincident?

12.13hrs.
[MR.DEPUTY SPEAKER in the Chair]

Sir, through you, |1 would like to demand
from the Govemnmentthatbesides rich people,
the interests of these poor workers, who are
engagedin constructionand decoration of Delhi,
shoulkdbe protected. Butthere s noneto seetheir
interests. Whenwe werein power, we triedto
bringa Construction Labour Bill which sought
thatthe names of workers should be registered
with Construction Wetfare Board and through
this Boardthey will be sentto factories sothat
incase of anymishap, thetactory ownermaybe
caught and compensation could be paidtothe
beravedfamilies. Butatpresentnosuch Billis
under consideration of the Government. Itis a
sernous matier and | think the Government should
take it seriously. Who is responsible for electro-
cution of six workers? The responsibility should
be fixed and compensation shoukdbe paidtothe
families of deceased workers Itany workeris
killedin afactory and the Labour Commissioner
goes tothe factory for holding enquiry, thename
of the worker is changed inthe record.

There are no safety arrangements for
labourers. This type of attitude towards the
labourers even after 45 years of independence
is a very sorry state of affars in my opinion. Sir,
through you, | demandthat a high levelinquiry
may be orderedto look intothe incident. Ifsuch
mishaps do occur, thencompensation mustbe
paid tothe affectedlabourers andactionmustbe
taken against the person orthe administration
whosoeveris found guilty for this.

SHRI SURAJ MANDAL (Godda): Mr.
Deputy Speaker, Sir, on the 20th of this month
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inthis very Housethe hon. Minister of stateinthe
Ministry of Home affairs had appealedto the
Jharkhand activists to lift the economic block-
ade. After discussions with the Hon.Prime
Minister, economic blockade was suspended
for 10 days by the Jharkhand from six 0'Clock
tomidnight, inwhichthe representatives ofthe
Government of Bihar and the Ministry of Home
Affairstook part. On29th agreement was ar-
rived aton one issue and we people appended
our signatures to on ... However, the Chief
Ministerof Bihartook the stand that since the Bill
originate inthe State , legally signatures could
notbe appendedonit. AfterreachingPatnaon
29th thechief Minister announcedthat he does
notstandby anyagreement. Then againon 30th
we approachedthehon. Minister of Stateinthe
Ministry of Home Affairs since that wasthe last
day of the suspension of economic blockade.
The hon. Ministerpromisedto make the Home
Ministry's stand clearby 4th may. Todayis 5th
andthe Centre has not yet apprised us of any
decisionin this regard and the nature of corre-
spondence that didtake place between the Gov-
emment of India and Bihar State Govemment.
Again on 7th ameeting of the Jharkhand State
All party Action Committee was convened at
Ranchi. Itwillbe gross injustice to the Jharkhand
activjties, the august House and the people if
Indiaif the Ministry of Home Affairs decisionis
not made public. | would like toinform all the
leaders and the public at large thaton the persua-
sion of the Hon. Pnme Minister that at this
juncture demandfor separate State is difficult to
accept we agreed for any agreement, yet no
agreement is in sight. For the third time eco-
nomic blockade has beensuspended. |would
like toinformthe House andthe people of India
that the Government will againforce usto start
the economic blockade from 7th. Therefore, the
activists need not be held responsible in any
manner.

Therefore, lurge the hon. Minister of State
in the ministry of Home Affairs to make a
statement by evening highlighting the nature of
talb~ == =-1tantn solve the issue. Thiswill
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enable usto withdraw the economic blockade
totally. Ifthis does not happen ,then we willbe
forcedtostart the agitation again after havinga
meetingon 7th. Therefore, | urge the Chair to
direct the Ministry of Home Affairs to make a
statement. |wouldlike to make only this sub-
missiontothe House....(Interruptions)

[English}

MR. DEPUTY SPEAKER : Will call the
names of those hon. Members whose names
are listed. Kindly cooperate with me. Now | call
Shri Shahabuddin.

(Intermuptions)

MR.DEPUTY SPEAKER: It cannotbe
debate inthe House.

(Interruptions)
[ Translation]

SHRI PIUS TIRKEY (Ahpurduars) : Mr.
Deputy Speaker, Sir. twould also like to speak
onthisissue.... (Interruptions)

[Englesh)

MR DEPUTY SPEAKER: Shri Pius
Tirkey, please hear me. There are some
hon Members who are strongty agttated. When-
ever an subjectcome up, adequate starts. Many
people participate in it. And such of those
Members who are sitting in the benches andwho
have feeble voice. are notheard. Thereis alot
of agitation amongthe hon. Members. Kindly
cooperate. | think, more than twelve Members
canspeakinthe ZeroHour. So, whatlsayisthat
itshouldbe adebate. On Jharkhand Morcha.
Shn SurajMandal has putforth his views on your
behalf. It shouldnotbe a discussion. There are
other Members whowant to participate inthis
Letus notunnecessarily violate the rules.

(Interruptions)
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SHRI PIUS TIRKEY: Sir, this is a very
importantissue.

[ Translation)

This isamust... Mr. Deputy Speaker, Sir,
this is not a simple thing..

[English]

MR.DEPUTY SPEAKER: Please excuse
me. Ifitis animportant issue there are other
provisions inthe rules. You can invoke such
provisions. ZeroHour is notthe only wayout.

(Interruptions)

MR. DEPUTY SPEAKER : Let us not
unnecessarily violate the rules. If you speak,
there are also otherhon. Members who would
liketorebutit.

' (Interruptions)

[ Translation)

SHRIPIUSTIRKEY : Mr. Deputy Speaker,
Sir, this is a very importantissue andin whole
of the country...(Interruptions) | rarely rise to
speak. However, when | wantto speak today,
youare notallowingme. | would have made my
pointby now...(/nterruptions)

SHRI SURAJ MANDAL: Mr. Deputy
Speaker. Sir, why is be not being alowed to
speakonthisissue?

SHRIPIUSTIRKEY:Mr. Deputy Speaker,
Sir, thisis aserious issue...

[English]

MR. DEPUTY SPEAKER : Please hear
my suggestion. Letthe hon.Memberswho have
gotintensive problems ventilate first. [ will call
you after 15 minutes.

Now. ShriSyed Shahabuddin.
SYED

SHRI SHAHABUDDIN
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(Kishanganij): Sir, yesterdaywehavearoutines
by the Home Ministgr of the situationin Manipur.
Thatstatementspoke of atense situation, which
was undercontrol. However, the reportsthatwe
have been receiving since yesterday make out
thatthe situationhadfurtheraggravated. There
have been fresh bouts of violence and the toll
exceeds 200. We do not knowwhatsteps have
been takenbythe Central Governmentorbythe
State Government inorderto control the situa-
tion.

Sir, alargerareahas now been affected.
More villages and more than one district have
come under the shadow of this communal vio-
lence. Therefore, | would urge upon the Home
Ministerto tell us what steps they have taken;
whatstepsthe State Govemmenthas taken; and
the comrectsituation about the casualties and the
steps envisagedforthe relief and rehabilitation
of the victims, who have sufferedinthese distur-
bances.

I wodldlike topointoutthat his incidenthas
gone against 500 years of history of communal
amity and communa! harmony in Manipur.
Therefore, itis asituation thatmustbe takennote
of. Apart from quelling the violence that is
happeningtoday, the Central Govemmentand
the State Government have to sittogether and
devise means so that the violence is not re-
peated and the traditional amity of the Manipuri
peopleisrestored. | would, therefore, request
the Govemmenttotake the situation more seri-
ously and to take the House into canfidence
aboutwhathas been done andwhatis proposed
tobedone. (Interruptions)

[Translation]

SHRIGEORGE FERNANDES: Mr. Deputy
Speaker, Sir. Please directthe hon. Minister of
Home Affairsto come outwith something onthis
ISSUE...

[English}

MR. DEPUTY SPEAKER: Shri George
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Fernandes, the same subject matterhascome
up for discussion yesterday inthe Zero Hour.

(Interruptions)
[ Transiation]

SHRI GEORGE FERNANDES : Many
persons have been kindthere. (Interruptions)

|English]

MR. DEPUTY SPEAKER : Shri George
Fernandes, regarding Manipur, the same sub-
jectmatter had come up fordiscussionyester-
dayinthe Zero Hour. The killing ofthe human
beings also came up yesterday. Shri Yaima
Singh Yumnam also raised this point.

(Interruptions)
| Translation)

SHRIGEORGE FERNANDES: Atpresent
unprecedented situation has developed in
Manipur. Itis unheard of in the history of last
5000years. Issue of Hindu- Muslimdivide has
beenraisedthere. He hon. Minister mustsay
something on thisissue. Suchcallous attitude
in regard to North-East in not good. Manipur
shares border with Burma. In the State your
partyisinpower. Ifsuchasituation developsin
Bombay or Delhialot of hue and cryisraised,
but when such a situation has developed in
Manipur, nobody is bothered about it. Such
callous attitude towards North-East willdo not

good.

.

[English]

MR.DEPUTY SPEAKER: Intheend, we
cantakeit up. There must be some decorumin
theHouse. )

(Interruptions)

MR. DEPUTY SPEAKER: Shri george
Fernandes, we cantakenitup afterwards. You
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canspeakthen.

[ Translation]

SHRINITISH KUMAR (Barh) : After the
hon. Minister of Home Affairs has made a
statement, situation has deterioratedfurtherand
many more killings have taken place. ( Interrup-
tions)

[English]

MR.DEPUTY SPEAKER: There are two
issues. One is pertaining to Jharkhand and
anotherpertaining to the killings inManipur. We
cantake it up afterwards.

(Interruptions)

SHRISIRKANTA JENA (Cuttack): Delhi,
Calcutta and Bombay are notthe only parts of
this country. Manipuris also apart of ourcountry
and about 200 people have been killed. The
situation overthereis very serious. The Gov-
emment mustcomeforward with astatementas
early as possible. (Interruptions)

[Transliation)

SHRI ATAL BIHARI VAJPAYEE
(Lucknow): Mr. Deputy Speaker, Sir,the hon.
Minister of Home Affairs made a statement
regardingthe incidents in Manipur. Nodiscus-
sionwas held and since then the situation has
detenoratedfurther. It seemsthatthe Govemn-
ment of Manipur has failed to discharge its
constitutional obligations. Thoughwe generally
are not in favour of the imposition of the
President's rule, such asituation has developed
in Manipurthatthe State Government mustbe
dismissed. The Centre must take over the
administrationinMnipurand all steps should be
takento maintain law and order inthe State..
(Interruptions)

SHRIMOHAN SINGH (Deonia): Itwasthe
Chief Minister of the State who demandedto
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handoverthe State tothe Army. Sixdays ago,
| hadraisedthis issue. What action has been
taken by the Govemmentin this regard? About
two hundred people losttheir ives thereandthe
Govemmentis nottaking any action.

[English]

THE MINISTER OF WATER RE-
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): Sir, | wantto say something onthis.
The hon. Home Minister made a statementon
this matter yesterday in the House. Today, the
Business Advisory Committee of the Houseiis
meeting andwe will consider this matterinthe
Business Advisory Committee. tfthe Commit-
tee decides to allot some time, we can havea
discussion. At30’ Clock, we will decide whatto
doaboutit.

| Transiation}

SHRI GEORGE FERNANDES: Amy
rule wasimposed in Manipur alongback. There
innothing new about it...(Interruptions)

{English}

KUMARIMAMATA BANERJEE (Culcutta
South): The Home Minister should make a
comprehensive statement, because whathe
said yesterday in the House is not the latest
position. After the Home Minister made the
statement, we gotthe informationthat somany
peopie have died and minorities are introuble.

[ Tmnslaﬁt;n]

SHRI RAM NAIK (Bombay North) : Mr.
Deputy Speaker, Sir, there is a very good news
for those who truely follow the concept of secu-

larism, and I would like to apprise the House of
thatnews. This news is receivedwhenthere are
vacations in schoots andcolleges. The Govern-
ment of Kerala has declared that the Muslim
schools and colleges will remain closed on

MAY 5, 1993

the Speaker 344
every Friday in future, likewise, non-Muslim
schools and colleges will remain closed from
12.30t02.30p.m. during the day on every Friday
to enable the people to offertheirprayers. Mr.
Deputy Speaker,. Sir, thisis the decision of the
Kerala Government; so | would liketo know as
to whatis the response of the Central Schools
and other schools running under the Centra! -
Govemment. Atthe same time by-electionsare
going to be held in Ottapalam constituency of
Kerala. Therefore, itis totally against the elec-
tion code to declare holiday in schools and
collegesto appeareMuslimvoters. |wouldurge
upon the hon. Prime Minister, the hon .Minister
of Human Resource Development andthe hon.
Minister of Home Affairs thatit totally wrongon
the part of the Govemment (/Interruptions) |
would like to hon. Prime Minister and the'hon.
Minister of Home Affairs to take the House into
confidence and make a statementin this con-
nection. Itis grossinjustice. itwouldcreatea
wrongimpression anddisappointment all over
the country. Thus a new problem will arise.
Therefore, | wouldurge uponthe Govemmentto
make a statement to this effect immediately.

(Interruptions) S
[Enghish)
SHRI KODIKKUNIL SURESH (Adoar) :

Mr. Deputy Speaker, Sir, we cannotallow this
type of astatementinthe House.

(Interruptions)

SHRIA. CHARLES (Trivandrum): Sir, it
should notgoon record. The BJPwantstocreate
communal disturbance in the State of Kerala.

(Interrupbions)

MR.DEPUTY SPEAKER : He has made
anallegation. Ifitis notcorrect, letthe Govem-
mentcome forwardand make astatement. Now,
| am calling Shrimati Malini Bhattacharya to

speak.

(Intemuptions)
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SHRICHANDRA SHEKHAR (Ballia) : Mr.
Deputy Speaker, Sir, the hon. Member Shri
Ram Naik has said something whichisefavery
serious nature. Ithas nothingto dowith secular-
ism; itis sheer opportunismthathas happened.
itis not the secularideplsinwhichthis type of
anordershouldbepassed. The Govemmentis
duty boundto clarifywhether such a position s
there or not, encase as the hon. Member Shri
Ram Naik has said, if this is the order of the
Govemment of Kerals this cannot be justified for
the schools andnobady can justify itinthe name
of secularism. It ig not the minority right or
anything of that s¢rt. By this method, you
encourage the communalism in the majority
andthatshouldbediscourages. Thisfactshould
be clarified because it will give a very wrong
signaltothe wholécountry If whatShri Ram
Naik says is correct, then the Ggvernment
should try te know from the Govérnment of
Kerala under whatcircumstancesthey didit.
Otherwise, that should be contradicated by the
Government because the whole news willgo
intothe country and it will create a very wrong
impression.{Interruptions)

SHRIRAMKAPSE (Thane): Sir, we want
astatement fromthe Minister. (Interruptions)

SHRIRAMNAIK : Sir, the Parliamentary
Affairs Minister shouldclarify the position. (/n-
terruptions)

MR.DEPUTY SPEAKER: Howcan you
expect areply fromthe Governmentimmedi-
ately
( !n:enw;m) B

SHRIA. CHARLES: Sir, iwanttoclarify the
position within one minute. (/nterruptions)

MR.DEPUTY SPEAKER: lamnotallow-
ing you. | have called Shrimati Malini
Bhattacharyatospeaknow. Kindly resumeyour
seat.

(Interruptions)
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MR. DEPUTY SPEAKER : Mr. Charles,
kindly hearme. Are you giving a reply on behalf
ofthe Government? Itis notconect. Letthehon.
Minister say whatever he wantstosay. There
cannotbeadebateonthis. Thenthe ZeroHour
carriesnomeaning atall. So. kindly take your
seat.

(Interruptions)

MR.DEPUTY SPEAKER:Is it the system
thatyou have to employ?

{Interruptions)

MR.DEPUTY -SPEAKER: As the hon.
former Prime Ministerhas putit rightly, let the
Governmentmake a statement.

SHR!IP.C. THOMAS (Muvattupuzha): Mr
Charles may be givenachance.

MR.DEPUTY -SPEAKER : Mr. Thomas,
can be make a statementinthe capacityasa
Minister? Hecannot. So, letthe Government
explainiftheywant.

{Interruptions)

MR.DEPUTY-SPEAKER: Itisonce again
violatingthe rules. Letthe Ministerexplain if he
wants. He has notmade any allegation against
anyindividual. Itis againstthe Government .
Now the Government can make statement de-
nyingit. Letthere notbe any debate.

SHRICHANDRASHEKHAR(Balla) Ifthe
Ministeris not attentive to this serious problem .
andthe hon. Memberknows something, he has

everyrighttospeak. Allofushave spoken. Why
shouldthe hon.Member be denied the opportu-

nitytospeak onthis subject? Heshouldgetan
opportunity tospeak.

MR. DEPUTY-SPEAKER : My difficulty
is, this isnotadebate.

SHRICHANDRASHEKHAR : | agree with
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you. This Minister should have intervened.
Unfortunately Ministers are busy insomething
else. Theydonotconsideritanimportant matter
tobetakencareof. So,if one hon. Memberfrom
Keralawanistoclarifythe position, he shouldbe
giventhechance.

SHRIA. CMARLES: Sir, there isno new
‘ﬁpcedure ingiving holidays. Forthe lastsev-
eralyears, restricted holidays are giventoevery
community fortheirfestivals where State holi-
" days cannot be given. Forexample, forMoney
Thursday, restricted holiday is given for Chris-
tians. So also for various Hindu festival, re-
stricted halidays are given forthem. But here
where there are only Mulism students, those
schools aregivenahaliday. Thisis notanew
procedure. This has been here for the last
several years. To protect the interests of the
minorities and alsothe Hindus, those restricted
holidays are givenfromyearsbefore. Thisis not
amewprocedure. Kindly do not give any misin-
formationto create communaltension.

SHRIMATIMALAINIBHATTACHARYA
{Jadavpur): Iwouldlike to draw the attention of
the Government particularly the attention of the
hon. Minister, Shri V.C. Shulka to continued
allegation ofirregularities, corruption and bun-
glingwhichiscausinglossofcoresofrupeesin
the National Project Construction Corporation
(NPCC) which is with the Ministry of Water
Resources. Evenbefore this, | have broughtit
tothe attention ofthe Ministerthrough aletterand
he assuredmethat he wouldlook into the matter
. Butsofarno furtherresponse has comefrom
the Minister.

There are allegations of large scalecorrup-
tion, misuse of money and mismanagement at
the Mahakali Irrigation Projectin Nepalin the
Hyoerabad Sector of NPCC Ltd., at the
Thnghabbadrabarrage and at otherplaces as
well. Whilethese things are goingon, it seems
thatthe very highest officials inthe NPCC are
involved themselves directly or indirectly in
searchoftransactions. Wefindalsothatthere
has beentampering with tender conditions and
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irregular modification of tender conditions and
manythings have beendone undercoverwhich
has caused the Government a great loss of
money whichisladingthis Corporationtowards
sickness.

Underthe circumstances, we alsofindthat
theworkersthemselves are sufferingbecause
thelastmemorandumof settlementhas expired
andnonewmemorandumhasbeendrawnupby
the managementandsotheworkers arelosing
theirdues. Onthe one hand, we have high-ups
just strowingaway crores of rupees. andonthe
otherhand, the workers are unable to get their
minimumdues. Now, recently we findthat while
the Govemmenthasbeeninactiveonthisissue,
vindictive measures have been taken against
the Officers associations and members of the
associations who havetriedto draw the attention
of the Governmentto this corruption.

MR.DEPUTY SPEAKER: There are other
hon. Members also tc participate. Kindly co-
operate.

SHRIMATIMALINIBHATTACHARYA :
There have been certain cases oftransferand
there have been certain cases of showcause
notices which are creating the opposite effect of
what should have happened. Thepeopleare
corruptandthey are becoming encouraged as
resultofthisinaction of the Govemment. Iwould
earnestly request Shri Vidyacharan Shulkato
look into the matter and to order immediate
inquiry intothese irregularities andcharges of
corruption andsee thatno oneis victimisedwho
bringsthese thingsto the attentionofthe Govem-
ment.Thankyou.

SHRIBASUDEB ACHARIA (Bankura) :
Thehon. Minister mustassurethe Housethathe
willtake action.

MR. DEPUTY SPEAKER : Let us not
violate the rules. We have already taken a
decision on one subject. Please implementit.
The hen. Members who are sitting in the back
benches haveraised a very strong objection.
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SHRIG.M. C.BALAYOGI (Amalapuram)
: Mr . Deputy Speaker, Sir, we are the back
benchers.

SHRI BASUDEB ACHARIA : When the
Hon. Ministeris here andwhen he has heardit,
he mustassure the House.

MR.DEPUTY SPEAKER: Thehon.Mem-
berswhoare sitting in the back benches, are
very strongly agitating. | donotknow whether
these matter have cometo your notice ornot.

SHRIG.M.C.BALAYOGI: Sir, I willtake
only two orthree minutes.

SHRI BASUDEB ACHARIA : The hon.
Ministermust assuretheHouse.

[ Translation]

SHRI RAMESHWAR PATIDAR
(Khargone); Mr.Deputy Speaker, Sir, through
you, | would like to submit to the House that the
State Bank of Indore isthe only bank having its
head office inMadhya Pradesh. The proposal
of mergingthe only branch of the State Bank of
Indore and the other six subsidiary banks with
the State Bank of Hyderabad has been lying
pending for consideration with the Bombay
branch of the Reserve Bank of India and the
Ministry of Finance.

This proposalwas made onthebasis ofthe

reportprepared by the Managing Directorofthe

State Bank of Hyderabad and on the demand of
Officers’ Organisation and Association.

The Sate Bank of Indore was not merged
with the State Bank of India in 1959, and its
separate identity was maintained. This bank
has its own identity and enjoys a sgnificant place
in Madhya Pradesh. Its merger will render
Madhya Pradesh quite backward.

Therefore, through you, | would like to
submit thatthe State Bank of Indore should not
be mergedwith the State Bank of India.
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[English)

KUMARI MAMATA BANERJEE
(Calcutta South) : Mr. Deputy Speaker, Sir, the
hon. Member Shri G.M.C. Balayogiis standing
therefromalongtime waitingto seak. He must
be allowedtospeak.

MR.DEPUTY SPEAKER:Madam, there
is aList before me. Merely because an hon.
Member is standing, does he get a right to
bypasstheexisting Listbefore me? | donotthink
s0.

SHRI RAMESH CHENNITHALA
(Kottayam) : Youmustbeliberal.

MR.DEPUTY SPEAKER: | cannotviolate
the rules. Liberality alsoinvites lot of criticism.
Youknow that.

(Interruptions)

SHRI DATTATRAYA BANDARU
(Secunderabad): Mr. Deputy Speaker, Sir, in
Andhra Pradesh, there is a serious problem of
drinking waterscarcity. There are 600 revenue
mandals. They are severely affected by the
drought situation. In thousands of villages,
people are going on two orthree milometres to
fetch water because of scarcity of drinking wa-
ter. In spite of that, they are not able to get
drinking waterfacilities andthere is nofodderto
the animals.

| appeal to the hon. Prime Minister who
belongs to Andhra Pradesh to allot at leasta
specialfinancial assistance of Rs 500 crores to
AndhraPm&slz.Andlalsoappealloﬂwe Prime
Minister thathe must personalty visit the drought
affected areas of Telanganaand Rayalaseema.

DR. SUDHIR RAY (Burdwan): Sir, the
universities of India can be rightly proud of their
contribution to the development of science and
technology. Inindia, the scientists, engineersor
technologists are more or less the product of our
universities. Butthe universities, atpresent, are
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reeling under severe resource crunch. They
cannotpurchase good books, they cannot con-
tribute to quality international joumnals, they
cannot equip their laboratories. The UGC can-
not give them help, as itdidin the past.

Thareis complete chaos andanarchyinthé
realm of higher education. The universities
evencannotmeet the salary bills of theirteach-
ers and non-teaching employees. The Ministry
ofscience and Technologyis thefundingagency
of the National Research Laboratories. The
Ministry’s funds are increasing every year. But
whatabout our universities - old and renowned
universities such as Calcutta, Bombay, Ma-
dras, Allahabad, Delhi, JNU which have pro-
duced giants like Shri Meghnad Saha,
Prof.Satyen Basu, ShriJayant Vishnu Narlikar,
ShriC.V.Ramanetc. |, therefore, urge onthe
Central Govemment to render more financial
assistance andgrants tothe UGC sothatit may
help the universities.

SHIRDWARKANATH DAS (Karimganj)
: Sir, the army of educated rural unemployed
youths has posed a serious problem in our
country. Thousands of them are running after
jobs, butinwain. They arenotonly the burdens
of the families but also of the society, and the
frustrated ones ultimately turn to be the anti-
social elements. So, | suggest thateach and
every district of the country should have Indus-
trial Training Institutes and such like training
centres including vocationalisation of second-
ary education so that these youths could profit-
ably be seff-employed. Now in my constituency,
Karimganiji (SC) , Assam, there is persistent
demand from the public that there should be two
Industrial Training Institutes- one in Karimganj
andthe otherin Hailakandi Districts and as such
the concemed Ministry is requestad tolookinto
the matterurgently andtosetuptwo ITisinthe
aforesaid districts as eadgas possible.

SHRI GOP! NATH GAJAPATHI
(BERHAMPUR) : Thank you Mr. Deputy-
Speaker,. Sir wish to onng o the attention ot this
august House, € matter of most urgent public
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importance concemingthe acute drinking water
scarcity now prevailing in the Parlakhemundi
townand other areas of my Berhampur Partia-
mentary Constituency. It may not be out of
context to highlight that for Kuchinda in
Sambalpurhavingapopulation of approximately
10,000, nearty 60 tubewells have been sanc-
tionedby the Government of Orissa. However,
for one of the oldest municipalities of
Parlakhemundi having a population of approxi-
mately45,000, lunderstandthatonly onetubewell
has beensanctioned as on date. Particularly
after Parlakhemundihas beendeclared as the
headquaters of the newly formed district of
Gajapathionthe 2ndof October, 1992, the above
mentioned anomaly has created a glaring re-
gionalimbalance with respectto the Southermn
located areas. The drinkingwater scarcityfor
Parakhemunditown andfew otherareasofthe
Berhampur parliamentary Constituency is a
perennial problemand warrants solvingby the
Govermment of Orissa on a permanentbasis.
The chairman ofthe ParlakhemundiMunicipal-
ity andsome prominent citizens have gone on
an indefinite hunger strike at Parlakhemundi
with effectfrom 30th April, 1993. | would there-
fore, requestthe Central Government for their
immediate intervention to solve this burning
issue expeditiously as the Govemment of Orissa
in continuing to experience acute paucity of
funds for effectively meeting this grave situa-
tion.

[ Transiation)

SHRI GUMAN MAL LODHA (Pali) : Mr.
Deputy Speaker, Sir, through you | wouldlike to
draw there attention of the House to a very
importantmatter. Anumberof heartpatients
come to Delhi every yearto get Medicaltreat-
ment. Duringthe last few days Ram Manohar
Lohia Hospital in Delhi hasbeen turnedintoa
butcher shop. About 40 patients died in this
hospital only because the doctors didnotusethe
tion. Just to eam mora money, They usedthe
Same Laloon several times in place of using 40
heart patients duringthe lastiew days. A racket
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to hospital doctorsis involvedin this practice
duringthese days. Therefore, thereisanurgent
needtoconductinvestigation with regardto that
racket. | would like to submitthat confidential
investigation was conducted, which revealed
thatthese doctors have been charging fee of
about Rs.20,000/- from the poor patients and
using the old and usedbaloons for conducting
the operation, causing death of heart patients.
However, the reportis being suppressed. My
submission is thatthe export with fegardtothe
deathof40patients duningthe time of the baloon
operationin RamManohar Lohia Hospitaland
the prevailingcorruption and negligenceonthe
partofthe doctors should be placedinthe House,
andthe stnngentaction shouldbe taken against
doctors and other personnel found guilty in this
connection. Thé Governmentshouldtake an
immediate actiontinttis regard. The hon. Min-
ister of Health and Family Welfare shouldmake
a statement and take peopie into
confidence. . .{Interruptions)

SHRi DEVENDRA PRASAD YADAV
Jhamhar): Sirhisavery grave matter. Why
the Government has notbeantakingactionon
the basis of the results found in the
nvestigation” _(Interruptions) not recorded.
{Engiish)

MR. DEPUTY SPEAKER Nothingwillgo
onrecord

{Interruptions)
{ Translation]

SHRIRAMNIHORE RAI (Robertsgan)) :
Mr. Deputy Speaker. Sir, between27thand 2nd.|
touredsome of the backward areas of my con-
stituency paticularly, Sonbhadra andMirzapur.
DuhiMyorpur, Vamani. Robertsganjand Chopan
development blocks come underthis area. A
woemnis reported to have died of starvation in
thechopandevelopmentblock. Foodgrains are
not being provided there. Similarly, Nagwa,
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Chatraand Ghorawal developmentblocks un-
der Mirzapurand Rajgrah andMahighandevel-
opmentblocks have sufieredextensive damage
duetohail storms. Besides this, Pahari, Lalganiji
and Halia developmentblocks have suffered
duetodrought. Allthese naturalcalamities have
causedan alammingsituation there. Neitherthe
people have drinkingwaternorthey are being
provided foodgrains. Besides. ! would like to
draw your attention anetherissue also . Invillage
Chilkadad under Shaktinagar, 20to 25 houses
of Scheduled Castes and Scheduled Tribes
were demolished through bulidozers forihe NCL
Khadia Project. The Project officers the police
officers andthe DistrictMagistrate areinvolved
inthis incident. ifoundthat none islisteningto
those hopeless people. Neitherany arrange-
ment has beerime« de for provicding them with
alternate accommuodation nor any compensa-
tion was giver to them They are not €ven
provided jobs there and outsiders are being
emploved would liketosubmit 1cthe Govem:
ment through you that in Groer to solve the
problem of dnnking water maximurr niumber of
handpumig s should beimmediately providedto
the pecplethere A womannamed Bhagwania
wife of Ramkrishna Chero, died ot starvation
(Interruptions) They were providedwath oniy 5¢
kgs of Knudi(nce grains) buttwas shown as 60
kgs Inthis way, the people of cur areahave been
exploitedforiong. The Hon.Pnme Minister had
recently toured Bihar. he shouldpay attentionto
ourarea also and maximum funds should be
providedforitandalitype of recoveries should
beimmediately stopped. (Interruptions)

|English]

MR.DEPUTY SPEAKER Itdoesnot go
onrecord.

(/nre Tuptions)
(Translation)

SHRIMATI KRISHNENDRA KAUR
(Deepa) (Bharatpur) : Mr. Deputy Speaker, Sir.

. lqot recorded
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through you, | wouldlike to draw the attention of
the hon.Minister to high saline contentinground
waterin Bharatpurdistrict, whichis avery back-
wardarea. The peoplethereare badlyin need
ofdrinking water. | have metthe hon. Minister
several timesin connectionwith acute drinking
water problem in Dholpur, Bharatpurand Alwar
districts. |, therefore, would like to have a
statement from the hon.Minister regarding
Rs.107 crore worth Chambal Project meantfor
Bharatpur district which has been sent for ap-
proval by the State Governmentto the Central
Govemment. This scheme shouldbe approved
sothatdrinking waterproblem of Bhartatpurand
Dholpurdistricts could be $olved. Mr. Deputy
Speaker, Sir, Sheilaji is sitting here and she
shouldreply. (Ipterruptions)

[English)

MR. DEPUTY SPEAKER : You cannot
expect areplyimmediately.

SHRIMAT! KRISHNENDRA KAUR
(Deepa): Wewantananswer.

[ Translation]

Mr. Deputy Speaker,Sirthere s drinking
water problem. People are not getting water.

[English]

MR. DEPUTY SPEAKER: The Govern-
ment has heard it; it will make all necessary
arrangements.

(Interruptions)

MR.DEPUTY SPEAKER : Nothingwillgo
onrecord. Only Kumari Frida Topnowillgoon
record.

(Interruptions)
KUMARI FRIDATOPNQO (Sundargarhy: |

draw the immediate attention of the Govemment
onthe ghastly killing of innocent people by the
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terrorists in my Parliamentary constituency
SundargarhinQrrisa. Twodreadedterrorists
have entered my consitutency Sundargarhon
3.5.1993. Theylooted Rs. 30,000 from a petrol
pumpat Rourkelaandwhen, chased, theykilled
Mr.Senapati, the Sub Inspector of Police and his
driver at Rajgangpur. Thenthey tookshelterin
atribal village Jambahal andkilled fourtribals
andseriously injured another fourwhose condi-
tions are reported to be very serious. As re-
ported by Collector Sundargarh on telephone
today, the terrorists have one Ak-47 rifle, one
revolver andonefull gunny bag of ammuniticns.
They are still hiding in Tileimal Jungle in the
midstoftribal villages andthere is apprehension
of morekilling ofinnocentpeople. Sir,| appeal
tothe Governmenttotake immediate stepsto
arrest these dreaded criminals. | request a
statementfrom the hon. Home Minister nothis
matter.

13.00hrs

SHRIG.MC.BALAYOGI (Amalapuram)
: | want to draw the attention of the Central
Govemmentthroughyou, Sir, tothe factthatmy
State, Andhra Pradeshis facing a lot of prob-
lems like server drought and drinking water
problems, particularly in coastal districts like
my district East Godavari. The Government of
Andhra Pradesh has /requested for a sum of
Rs.500crore tomet the drought and drinking
waterproblemsinthe State. Inthis conncention
Iwanttostate thatthe Government of India has
sanctioned 86 schemes with atotal estimated
costof Rs,567 lakhwith instructions toincuran
expenditure of Rs.167 lakhfrom ARWS grants.
Sofar, Rs.343lakhs inreleased for works and
an amount of Rs.368.462 lakhs is spent in
executing the sanctioned schemes upto Janu-
ary 1993 meeting the excess expenditurei.e.
Rs.25.462 lakhs from ARWS grants. Allthe
sanctionedschemesaregroundedandthe works
areinprogress. Hence furthergrant of Rs.57
lakhs may kindly be released to the Mini-
Mission. East Godavariimmediately forcom-
pleting the works. Further, as the grants re-
leased under Arws is Rot sufficient, the balance
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Rs.167 lakhs also may be released as well, so
thatthe sanctionedworks are groundedandare
ingood progress. Anumber of times, Govern-
ment of Andhra Pradesh has requested the
Central Govemmentbyway of D.O. letters, but
so far, the above amounts were not releasedfor
takingup the water schemesin my district; and
I requestthe hon. Minister, throughyou, Sir, to
relesase the aboveamountimmediately. (/Inter-
ruptions)

MR.DEPUTY SPEAKER : Shri Pius
Tirkey. Heisthe lastspeaker.

(Interruptions)

MR. DEPUTY SPEAKER: It cannot go
beyond| o'clock.

(Interruptions)
MR.DEPUTY SPEAKER: Forthe Ques-
tion Hour, You have gotthe respectandyouare

closingat 12 o'clock. Whyisitnotthereforthe
ZeroHour?

(Interruptions)

MR.DEPUTY SPEAKER: He is the last
speaker

« (Interruptions)

MR. DEPUTY SPEAKER : You cannot
dragonlikethis

(Interruptions)

MR.DEPUTY SPEAKER:1cangoonlyas per
the list which is before me.

(Interruptions)
[Translation]

SHRI PIUS TIRKEY (Alipurduars): Mr.
Deputy Speaker, Sir, the Jharkhandissue has
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become a national problem today. The
Jharkhandis are spread in every part of the
country. Theyareworkinginlarge numberintea
gardensin Assam, Daman-Diuand WestBen-
gal. 90percentof Jharkhandisworkinthetoa
gardens of WestBengal. They haveawakened
today. Awakening has ven dawned on the
Jharkhandis workinginbigfactoriesin Andaman
andNicober., The Govemmentis seized of the
matter and is seriously thinking on this issue
today, but the Cheif Minister of Bihar**.. has
challengedthatJharkhand canonly be formed
onhisdeadbody. Notribal wantsthedeath ofthe
ChiefMinisterof Bihar...Yadanbutinthe wake
ofthischallenge, allthe tribals willlay down their
life. No matter if they perish fighting for this
cause.(/nterruptions)

Iwould requestthe Union Governmentto
make astatementin this House tothe effect that
it will take anearly onthisissue. (Interruptions)

[English)

MR. DEPUTY SPEAKER: | will remove
thatwordfromthe records.

(Interruptions)

MR .DEPUTY SPEAKER: The allega-
tions against a particular personis removed.-

(Interruptions)

[ Translation]

SHRI MANORANJAN BHAKTA
(Andaman &Nicober Islands) : Mr. Deputy
Speaker, Sir, thisis a very grave issue and the
Union Govemmentshould make a statementin
this regard. It is unfortunate that the people
connected with Jharkhand MuktiMorcha are
beingsupressed. The Governmentshouldin-
form about the action being takeninthis regard.
I fully agree with Shri Pius Tirkey. (Interrup-
tions)

*Expunged as ordered by the Chair.
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|English]

MR DEPUTY SPEAKER: Zero Hour is
over. ShriSatish Kumartolaythe papersonthe
Table.

{Interruptions)
[ Translation]

SHRI SURAJ MANDAL(Godda) : Mr.
Deputy Speaker, Sir, thisis a very grave issue
andthe Governmentshouldmake a statement
onit(/nterruptions) -

13.04hrs
' Atthis stage, Shri SurajMandaland
some otherhon. Members came andstood
onthefloornearthe Table.

13.041/2hrs.

PAPERS LAID ON THE TABLE
Reviewon working ofand Annual
Report of the Oil and Natural Gas Com-
mission forthe year 1991-92 along with
statement for delaying laying these

: papers
THE MINISTEROF STATE OF THEMIN-

ISTRY OF PETROLEUMAND NATURAL GAS .

(CAPT.SATISH KUMARSHARMA):
Ibegtolayonthe Table-

(1) (i) A copy of the Annual Report (Hindi
and English versions) of the oiland Natural Gas
Commission for the year 1991-92, alongwith
Audited Accounts and of its subsidiary viz.
ONGC Videsh Limited, for the year 1991-92

under sub-section (3) of section 23 read with
sub-section (4) of section 22 of the oil and
Natural Gas Commission Act, 1959.

(ii) A copy of the Review (Hindi and English
versions) by the Govemment on the working of
the Oil and Natural Gas Commission for the
Year 1991-92 and of its subsidiary viz. ONGC
Videsh Limited forthe year 1991-92.
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(2)Statement (Hindi and English versions)
showing reasons for delay in laying the papers
mentionedat (1) above.
[Placedinthelibrary. See No. LT 4004/93}#

Review on the working of and Annuai
reportof Bhart Leather Corporation Ltd.
Agrafor 1991-92 along with statement for

delayinlaying these papers

THEMINISTEROF STATEIN THEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNASAHI): Ibegtolayonthe Table-

(1) A copy each of the following papers
(Hindiand Engiish versions) under sub-section
(1) of section619A of the Companies Act, 1956

{i) Statementregarding Reviewbythe
Government on the working of the
Bahart Leather Corporation Limited,
Agra, forthe year 1991-92.

(i) Annual Reportof the BharatLeather
Corporation Limited, Agra, forthe year
1591-92, alongwith Audited Accounts
andcommentsofthe Comptrollerand .
Auditor Generalthereon.

(2) Statement (Hindi and English versions)
showingreasons for delay in laying the papers

menfionedat (1) above. [Placedinthelibrary.
SeeNo. LT.4005/93)

(Interruptions)

MR.DEPUTY SPEAKER: ShrimatiMar-
garet Alva.

(Interruptions)

MR. DEPUTY SPEAKER :ltem No. 4.
Shrimati Margaret Alva.

(Intermuptions)




